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aide of the Project and tltrou«h local 
employment exchange and leleetion 
afte!' advertisement. 

A(l1cDltural Colonies for S.C. IUUl 
ST. 

1141. Sbri PaDPl'kar: Will the 
Minister of Home AJraIrs be pleased 
to state: 

(a) the naDles of places ~ ere agti-

cultural colonies for Scheduled Castet 
and ScHeduled Tribes have been start-
ed in Maharashtra under the Central-
ly sponsored scheDles during the year 
1960-61 so far; and 

(c) the 8l1lount of grants sanction-
ed by the Central GovernDlent utilis-
ed so far? 

The Deputy Minister el Heme 
AJralrs (Shrimatl Alva): (a) and (b). 
The information has been called for 
frODl the GovernDlent of Maharashtra 
and will be laid on the Table of the 
House as soon as it is received. 

l.epl AssIstance to Rarljans In 
Himachal Pradesh 

2142. Shri Pangarkar: Will the 
Minister of Home Affalrs be pleased 
to state: 

(a) the aDlount earDlarked for giv-
ing legal assistance in HiDlachal Pra-
desh in 1960-61 to Harijans by the 
Harijan Welfare Board; and 

(b) whether the whole 8l1lount has 
been spent? 

The Deputy M1Dister of Home 
Affairs (Shrimatl Alva): fa) and (b). 
The inforDl&tion is being collected 
froDl the Administration and will be 
laid on the Table of the House as soon \ 
as it is received. 

AId for stdeD'" Toan In PnnJab 

ZIU. Sbri D. C. Sharma: Will the 
Minister of EdueaUoD be pleased to 
state: 

(a) the names of the Institutes in 
Punjab which were given financial aid 
for Students' tours, with amounts to 
each during the year IIJ58-50; and 

(b) the details of the tours coduct-
ed l~es visited) with the aid .ivenr 

The M1DIster of Educat10n (Dr. K. L. 
ShrImaU): (a) and (b). A state-
ment is laid on the Table of the HOUle. 
[See Appendix llI, annexure No. 88]. 

I.tctaJaUon recar4IDc llir:' PIII'Ohue 

%1". Shrl D. C. Sharma: Will the 
Minister of Law be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 740 on the 24th November, 
li60 and state the position about the 
question of undertaking legislation re-
lating to hire-purchase in India' 

The Depat,. Mlbbter of Law (Sbri 
Hajamavis): The ~ Conunission 
has concluded consideration of the 
Law of Hire-Purdlase and will suO-
Dlit its Report on the subject to the 
Government shortly. The question of 
undertaking legislation will arise oolr 
after the Report of the Law Commis-
sion is received by the Government. 

Technical Pel'9OlUlel for Third FlYe 
Year Plan 

2145. Sbri D. C. Sharma: Will the 
Minister ot Rome Aftaln be pleased 
to state: 

(a) whether GovernDlent are in a 
position to say how many technical 
personnel will be required for the 
impleDlentation of the Third Five 
Year Plan in Delhi; and 

(b) it so, what will be the number 
and what are the works for which 
they are required? 

Tbe Minister of 8ta:e In the Mbds-
try 01 Home Aftaln (Shrl Datar): (a) 
and (b). Details of the programmes 
to be included in the Third Five Year 
Plan tor Delhi, and the technical 
personnel required lor thl!1r imple. 
mentation are being finalized. 

VUDBD Mudln 

21". 8hri D. C. 8barma: Will the 
liIinLlter at 8eIeDtt8o a.earda ... 
CIIItaral A6!n be pleased to refer 
to the reply Jiven to U'tlJlarred Ques-. 
tion No. e38 on the 29th N'oyemMr. 




